












Abhijat/Vishal 

IN THE NATIONAL COMPANY LAW TRIBUNAL 
NEW DELHI BENCH (COURT – II) 

Item No. 211 
IB-1120/ND/2018 
IA-1898/ND/2022 

IN THE MATTER OF: 
Corporation Bank …     Applicant/Petitioner 
             Versus   

M/s. Clover Forging & Machining Pvt. Ltd …                  Respondent 
Under Section: 7 of IBC, 2016 
 

Order delivered on 05.10.2026 
CORAM: 
SH. ASHOK KUMAR BHARDWAJ                SH. ATUL CHATURVEDI 
HON’BLE MEMBER (J)                     HON’BLE MEMBER (T) 
 

PRESENT:   
 For the Liquidator : Adv. Tine, Adv. Akshay Puri, Adv. Pratik Sahai 

 For the Respondent :  
 

Hearing Through: VC and Physical (Hybrid) Mode 
 

ORDER 
 

IA-1898/ND/2022: Ld. Counsel for the Liquidator submitted that the 

registration of Mr. Rohit Mehra, IP, who was appointed as liquidator qua the 

present proceedings, has been cancelled. In his submission, the order of 

cancellation of his registration is under challenge before the Hon’ble NCLAT. 

Having submitted so, he prayed for an adjournment. In our view, the appeal 

preferred by the IP (Liquidator) may take some time for disposal. The present 

proceedings cannot be left unattended for a long period. In the wake, we 

appoint Mr. Abhishek Periwal, IP [IBBI Registration No. IBBI/IPA-002/IP-

N01305/2024-2025/14482, Email ID- ipabhishek.work@gmail.com] as 

Liquidator provisionally; subject to further decision by the CoC, (which has to 

become operative and functional qua the liquidation process in terms of the 

provisions of Section 21(11) of IBC, 2016). List on 16.11.2026. The Liquidator 

is directed to extend all assistance and co-operation to the Provisional 

Liquidator in pursuing the present proceedings.  

                           Sd/-        Sd/-Sd/-              
 

    

(ATUL CHATURVEDI)                               (ASHOK KUMAR BHARDWAJ) 
       MEMBER (T)                MEMBER (J) 
 


